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'f 	20.07.200 Present.: Hon'ble Sri K.V. Sachidanandan 
Vice-Chairman. 

The case of the applicant is that he 

, 	 cn w 1 0C IIi 	 had been promoted to the post of Liaison 
i s 	 Inspectoi on double ad hoc basis with 
(ipUS L u • 	. '°- 	

.- 	 x 
effect from 09.10.1990. According to the 

[)atcd applicant, the respondent authorities 

utilized the services of the applicant in his 

promoted post for 12 years continuously 

till, his superannUation on 30.06.2002 
-i 	 (\ 

without any interruption and he had been 
paid salary. The applicant averred in the 

application that he should had been 

• granted monthly pension on the basis of 

the last pay drawn, i.e. Re. ,500/ - on the 

basis of the P.P.O. dated 30.06.2002 along 

Iwith the arrear pension as per the 

procedure of law. As per the official 
• 	 communicati.n dated 17.12.2002 issued 

the Respondent No. 3, the applicant. 

as been reverted to his original post of 

ingie ad hoc after his retirement. 

~ccordh-ig to the applicant, no person can 

be reverted after superannuation. 

Aggrieved by the said action of the 

respondents, the applicant has filed this 

application. 
. 



Coiitd/ - 

J 	 20.072006 	Heard Mr D.C. :Kath llazaiika 

learned counsel for the applicant and. 

M.C. Sarma, learned railway counsel. for 

the respondents. 

Dr: M.C. Sarina, learned railway 

counsel on behalf of the respondents 

submitted that he would like to take 

tructons. 

Considering that the issue involves 

larger legal importance, I am,  of the ew 
•_ 1 that the O.A. has to be admitted. Admit. 

- 	 i'.• 
Six weeks time is granted to the 

respondents to file reply statement. Post 

on 04.09.2006. 

Mr D.C. *ath Hazarika, learned 

counsel for the applicant on the other 

hand insisted for interim order and 

J submitted that he has not g:tt any pension 

whatsoever mentioned in annexure - L in 

the application. The Ho&ble Supreme 

zh/ 0b 	 Court time and again cautioned that 

pensionary bent is not a bounty; it is a 

'H 	right of employee to get it.. If the 
\• submission is correct, i.e. the calculation 

• / Y 
	• 	 re-fixed for pension as reflected in 

0 	 ' 	annexure - L has not heei'i pa1id to the 

applicant, it is a great prejudice to the 

/ 	
applicant. Learned counsel for the 

respondents is directed to take 

/Th erICI-Q-)'  $Qi,iifr instructions and an interim order is given 

to the respondents to disburse the amount 

mentioned in the armexure - L forthwith 

to the applicant, if not already ibursd. 

Vice-Chairman 
•jmb/:. 
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O.A. 17312006 

04.09.2006 Present: Hon'ble Sri K.V. Sachidanandan 
Vice-Chairman. 

Learned 	Counsel 	for 	the 

Respondents was represented. Let the 

ease be posted on 01.11.2006: In the 

meantime, learned Counsel for the 

Respn?ients is at liberty to file reply 

statement 

•' 	LO' 	k'va 

Orci2exc9't#L/ii10 

fe 
L 7-t4 

,No h2/—c k 	i 

L t,tOt(2: \-L-yo LaLi 

Vice-chairman 
bb 

1.1206. 	Ceunsel for the respondents wanted 
** tftn time to file written statnent. 
Let it be dsne. Pest the matter on 
19. 1.$7.e 

• 	 Vice-Chjrmmn 
un 

19.1.7. 	Counsel for the applicant prays for 
weeks time to file written statnent. 
Iet it be done. Post the matter on 
14.2.e7 

Vice-Chairman 

1.11.2006 	Mr .X.K.Biswas, learned Railway 
counsel is s aid to be hoopitalised. 
Let the case be posted after a month. 
In the meantime respondents shall file>. 
reply Statmente 

/mh/ 

post on 1.12.2006. Interim order 
will continue till the next date. 

Vice-Chairman 

im 

5 



• 	

V• 	
V 	 • 

61t. 

14.2. 2007 	Post the case on 1%3.2007 verifying 

the name of the counsel for the 7ailways. 

1Ov J  J 7 - 	 --- -- 

Vice-Chairman 

/bb/ 

	

.1-3-07 	The counsel tor the respondents 
has suVrsrnjtted that the matter is being 
proCeSSe 61 the Respondents He may require 
furttier t±m two months time for decision 
ot the matter. Post the matte ,, 5O7. 

member vice-Chairman 
V 	 in 	. 

V 	
3.5.2007 	Mr.K.K.Biswas, 	learned Railway 

counsel prays for further VVtim'e to file reply 

statement. Accordingly, four weeks' time is 

V 	 : 	allowed for the same. 

V Post the case on 04.06.2007. 

V 	

•V 	

V 

Vice-Chairmah 
V 	

/bb/ 	,, • 

•• . 	 V 

- 	
22.6.2007 	V 	

Mr.K.K.Biswas, 	learned Railway 

	

-- 	 counsel submitted that grant for pensionery 
V 	

V 	 bencfits has been ordered from 2002 and 

, ) 	 he has produced a copy of the order dated 
+ 	

V 
V 	 15.6.2007 to that effect which shall be ket 

' dR 	on record. He is directed to serve a copy 

	

V 	 of the said letter to the counsel for the 

Applicant who will verify the same for 

submission of objection, if necessary. 

Post on 5.7.2007. 

Vice-Chairman 

/bbl 



O.A.No. 173 of 2006 

* 	Notes of the Registry 	Date 	 Order of the Tribunal 

5.7.2007 	When the matter came up for hearing 

Mr.K.K.Biswas, learned Railway Counsel has 

produced a payment order dated 3.5.2007 

which will be kept on record. Learned 

counsel for the Applicant Mrs.S.Chakraborty 

•  also submitted that reliefs have already been 

granted to the Applicant. Therefore, the O.A. 

has become infruetuous. 

Ilk 	

Accordingly, the O.A. is dismissed as 

infructuous. 

Vice-Chairman 

/bb/ 	 • 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 
GUWA HA TI BENCH 

(An application under Section 19 of the Central Administrative Tribunalact, 1985) J1114  

TFF E@f-9ffE-C2SE-NO .... .... ... OF 2006 

Sri Sukumar Chandra Dey, 

Applicant 

VERSUS 

The Union of India and others 

Respondents 

SYNOPSIS 

That the applicant had been promoted to the post of Liasion InspectQron double ad-hoc 

basisw.e.f9.10.90.by the Respondents themselves. Thereafter they did not follow the 

Instructions guidelines dated 23.8.851aid down by the Railway Board vide its letter 

particularly, clause (v) of the said Railway Board's litter dated 23.8.85 i.e. , adhoc 

promotions should not be allowed for unduly long periods say ieyond three to four 

months and the Respondent authorities utilized the service of the applicant in his 

promoted post for 12 years continuously till his superannuation on 30.6.2002 without any 

interruption and he had also been paid his salary accordingly. So after superannuation, 

the applicant should have been grante monthly pension on the basis of his last pay 

drown i.e.Rs8,500on the basis of the P.P.O dated 3 10.6.2002aIong with arrear pension as 
per the procedure of law As per the Official Communication dated 17.12.2002 issued 

by the RespondentNo. 3 , the applicant has been reverted to his original post of single 

adhoc after his retirement , which is not tenable in the eye of law as because no pension 

can be reverted after superannuation . Moreover, the Respondent authorities had been 

receiving finance concurrence during such a span of 12 years since 1990,. But suddenly, 

the Finance Department raised such objection at the end of his lawful service. 

Hence, this original application. 
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IN THE CEN ALA 	 I 

GUWAHA TI BENCH 

(An application under Section 19 of the Central Administrative 
Tribunal Act, 1985) 

TITLE OF THE CASE NO ....... .. .3.  ...... OF 2006 

Sri Sukumar Chandra Dey, 

S/O Late Krishnendra nath Dey 

The Ex-Liasion Inspector/CON /MLG 

Resident of RIy. Qrs..No DS/741B, 

Type-I!, Rest Came, Pandu, 

Guwahati -12. 

Applicant 

VERSUS ---------- 

The Union of India and others 

Respondents 

I N D E X 

SL. NOs. 	Annexure 	ParticuJars 	 Pages 

A 	 Photocopy of the office order 

No.214/90 dated 9.10.90 issued 

• 	 by the General Manager,(CON),. 

N.F. Railway  

B 

	

	 Office Note dated 14.3.2002 issued by 

the Chief Engineer/CON—Il, N.F.RaiJaway, 

Maligaon, Guwahati--- 11 	- - 	- - 

Contd .... 2 

I) 
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/ 

C 	 Official Letter vide No.PNO/PN/010602 

1928(S) by the F.A.&CAO, N. F.Railway. 

Maligaon, dated 14.06.2002 issuing grant of 

Pensioners Benefits on account of commuted 

Value of 40% of pension to the applicant. 	 IS 

D 	 P.P.O. of the applicant issued by FA & CAO, 

Maligaon, N.F.Railway dated. 112.2002. 	-. -. ,O / 

E 	 Superannuation Certificate dated.30.06.2002 

issued by the General Manager (Construction) 

N. F.Railway, Maligaon. 	 131 

F 	 Pension Payment Order dated. 30.06.2002 

issued by FA & CAO/PEN, N.F.Railway 

Maligaon, granting Rs.4240/- as pension 

on the basis of last pay drawn. - - 	,  ' 

G 

	

	 Official Communication dated.01 .08.2002 issued 

by the General Manager (CON) N. F.Railway, 

Maligaon, Guwahati-1 1 regarding payment of leave 

Salary of the applicant. 	- 	- 

H 	 Official letter dated. 14.09.2002 issued by 

Respondent No.4. 	 - 

Representation dated.07.l0.2002 made by the 

petitioner's wife before the Chairman, Rly.Board, 	
3 	j, 

New Delhi. 	 - - 

Contd .... 3 



J 	 Official Communication dated.08. 10.2002 issued by 

by the General Manager (CON), N. F.Railway, 

Maligaon, refusing to make the payment of pension 

on the basis of last pay drawn.  

K 	 Representation dtd.05. 11.2002 made by the 

applicant to the General Manager (CON), 

N. F.Railway, Maligaon, for payment of his pension. 

K(1) 

	

	 Representation dated 16. 12.2002made by the 

applicant before the General Manager ICon, 

N.F.Railway, Maligaon. r 	 - 

K(II) 	 Rly. Bd' s letter dated vide No. E(NG)I-85-PM5-III 

dated.23.08. 1985 issued by Respondent No.1 	- 

L. 	 Impugned office Memo dated 17.12.02 

issued by Respondent No.3 	 4 3 

L(I) 

	

	 Gradation list of issued by Respondent No.2 

dated.13.05.2002. 

Filed by 

(Advocate) 



- 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

GUWAHA TI BENCH 

0. A. No ........ .... ......... /2006 

Sri Sukumar Chandra Dey, 

S/O Late Krishnendra nath Dey 

The Ex-Lasion Inspector/CON/ MLG 

Resident of Rly. Qrs. No DS!74!B, 

Type-IT Rest Came, Pandu, 

Guwahati -12. 

Applicant 

VERSUS ---------- 

• 	 1. 	The Union Government, represented 

by the Chairmen, Railway Board, 

Ned Delhi - 110001 

The General Manager (Construction), 

N.F.Railway, Maligaon, Guwahati-Il. 

FA & CAO! Pension, N.F.Railway, 

Maligaon, Guwahati-1 1. 

The Chief Engineer! CON!2 

for G. M.!CON!Maligaon, N.F.Railway 

Guwahati- 11 

Respondents 

I • 	

KjL22 	 Contd.......2 
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1. 	The particulars of the order official communication against which this application 

is made: 

The application is made against the following order /official Communication 

.. As a result the pay of Shri S.C. Dey is re-fixed in 

scale Rs.5500/- - 9000/- withdrawing the double ad-hoc promotion of 

Liasion Inspector. Scale Rs.6500/- - 10500/- and put up to FA &CAO (C)! 

MLG for final vefting. After finalization of pay, the pension to be paid to 

Shri S.C.Dey is recalculated and approach to FA&CAO/Maligaon for 

necessary payment FA&CAO, Maligaon has passed the payment of 

pension vide P.P.O.No.0 l06021928(s) dated 13.12.2002. 

So far payment of other F.S. dues is concerned, it may be stated 

that following payment were made which involves some overpayment 

also. 

To be drawn 	Already drawn 	Now to be Overpayment 
drawn 	involved 

Pension 	4,240.00 	 3,897.00 

Family pension 	2,550.00 	 2,385.00 

Commuted value 	 1,99,654.00 	1,83,408.00 16,246.00 
of pension 

DCRG 	2,08,973.00 	 1,95,45 1.00 

Leave Salary 	 1,26,650.00 	1,18,455.00 8,195.00 

2. 	JURISDITION OF THE TRIBUNAL: 

The applicant declares that the subject matter of the official 

Communication /order against which he wants redressal is written the jurisdiction of the 

Tribunal. 

Contd ... 3 
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LIMITATION 

The applicant declares that the subject matter of the official Commutation 

against which he wants redressal is within the limitation prescribed by the Central 

Administrative Tribunal Act, 1985. 

FACTS OF THE CASE 

4.1. 	 That the applicant is a citizen of India by birth and a permanent resident of 

District Kamrup, Assam As such, he is legally entitled to all the rights and privileges 

guaranteed to a citizen of India by the Constitution of India and any other legal rights 

acquired under the statutory law /laws and rules framed there under which are in force. 

4.2. 	 That the applicant states that he had been working as MI/CON (ad-hoc)on 

the scale of pay of Rs. 1 ,950/-( I 600-2660)/-(RP)under the Respondents. 

Subsequently he was promoted as Liasion Inspector on double - adhoc 

basis vide official order under Memo No .K1283/CON/MLG/pt.XV dated. 09.10,90 

issued by the Respondent No.2 on the scaFe of pay of Rs.2000/- - 3200/-(RP) on payoff 

Rs.2060/-against the post created vide Office Memo No. K141/CON/NLG/Pt.I of 

9.10,90.Vide the said office order dated 9.10.90.it was further stated that the applicants 

case was treated was a "special case 'and that he was liable to be reverted to his former 

post as and when a duly selected incumbent was available for posting. Further, it was also 

stated that the applicant would have no right to claim seniority over those already senior 

to him. 

Copy of the Office Order dated.09.10.90 

issued by Respondent No. 2 is annexed 

herewith and marked as Annexure -A. 

Contd ... 4 
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4.3. 	 That the applicant state that upon being so promoted the applicant had 

been working with utmost sincerity, honesty and dedication and to the satisfaction of the 

superior authority and for which he was also awarded a cash Award of Rs. 1000/-by the 

RespondentNo.4 vide office Note dated 14,3,2002. 

After serving in the said post for 12 years continuously the applicant went 

on superannuation on 30.6.2002.On the day of superannuation, pension payment order 

was also issued by the Respondent No. 3 whereby monthly pension of the applicant was 

fixed at Rs.4240/-. Before that, i.e., on 14.6.2002.vide Memo No. 

PNO/PN/0 1O6021925(s) issued by the RespondentNo.3, commuted value of 40% pension 

based on last pay drawn. i.e. , Rs.8500/- amounting to Rs.1,99,654/-was passed for 

payment to the applicant. 

Copies of the Office note dated 14.3.02 issued 

by Respondent No. 4, Official letter dated 

14.6.02 issued by Respondent No.3 P.P.O. 

Superannuation Certificate issued by 

Respondent No. 2 and pension payment order 

dated 30.6.02issued by Respondent No. 3 are 

annexed herewith and marked as Annexure - 

B,C ID,E and.F respectively. 

4.4 	 That the applicant begs to state that after superannuation, the applicant did 

not receive his pension and other retrial benefits,,1  Subsequently, Leave encashment of the 

applicant was paid to him pursuant to official Communication vide Memo 

No.E/283/ConJNG/pty (loose) dated. 01.08.02 issued by the Respondent No. 2 to the 

Respondent No 3. 

Ce 	
Contd ... 5 



Copy of the Official Communication dated 

01.08.02 issued by Respondent No.2 is 

annexed herewith and marked as Annexure-G 

4.5 	 That thereafter, vide Official communication dated 14.8.02, the 

Respondent No.4 requested the Respondent No. 3 to release the pension of the applicant 

on the basis of his last pay drawn, i.e., Rs.8500/-. But no positive action was taken in that 

regard. 

Copy of the Official letter dated 

14.8.02.issued by Respondent No .4 is 

annexed herewith and marked as Annexure-

H. 

4.6 	 That due to non - receipt of the pension since July 2002,the applicant's 

wife Smt. Anima Dey made a representation dated 7.10.2002 before the Respondent No. 

iwith the prayer for payment of the particulars pension. 

Subsequently vide Communication under Memo No.202E/CON/Pen 

(SKD) dated 8.10.02 issued by the Respondent No 2, the applicant was intimated that the 

Railway Board had banned all double ad-hoc promotion vide IREM/2 1 6A(iii)and 

Railway Boards letter No. E (NG)-85/PM/5-(jjj) dated 23.8.85. As such, the pension 

calculation of the applicant was held up and that Respondent No.3also put an objection 

against the said payment. Further, it was intimated that his pay was being fixed by 

considering only one ad-hoc promotion instead of double adhoc promotion and that the 

pension would be calculated accordingly and sent to the F.A.&CAO/pension, Maligaon 

for early payment. In other wards, the applicant has been reverted to his original post 

after superannuation, which is against established rules. 

ls;~~, - 	Contd ... 6 
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Copies of the representation dated 7.10.02 and 
Official Commutation dated 8.10.02 issued by 
Respondent No. 2 are annexed herewith and 
marked as Annexure—I and J respectively. 

	

4.7. 	 That thereafter, the applicant made another representation dated 5.11.02 
before the Respondent No.2, stating that after a lapse of 12 years of regulars service in 
the promotional post and after going on superannuation, he had been reverted to his 
original post in terms of the Railway Boards letter dated 23.08.85. That the lapse /fault 
was on the part of the administration. It was their duty to follow the said Board's letter, 
which they failed to do so in time. So, the applicant did not agree to accept the payment 
of pension as per revised fixation (single adhoc) as his service had been utilized on the 
said post continuously for 12 years i.e., till the date of his retirement. Therefore, he made 
a prayer for payment of his pension as per P.P.O.No. PNOIPN /0106021928(s) dated 
30.6.2002. Again on 16.12.02, the applicant made another representation before the 
Respondent No 2 with the prayer for payment of his pension as per PPO No .PNO/ PN/ 
101602 1928 (s) with interest which was duly received. 

Copies of representations dated 15.11.02, 
16.12.02 & Rly. Boards letter dated. 23.08.85 
are annexed herewith and marked as 
Annexure-I( K (1) & K(H) respectively, 

	

4.8. 	 That inspite of repeated prayers made by the applicant, the Respondent did 
not consider the applicant's case by following the rules in force. On the contrary, a letter 
was issued to the applicant's wife by the Respondent No 3 vide No 202E/CON/PEN 
(SCD) dated 17.12.2002 & the applicant was qualified for the above mentioned post in 
terms of gradation list as his name appeared at Sl.No.4 & there is a legitimate expectation 
on the part of the applicant after 12 yrs. continuous service in the above substantive post 
which is still in existence. Issuei by Respondent No. 2 dated.13.05.02, whereby it was 
shown that the applicant had already been overpaid on commuted value of pension and 
leave salary and that the pension amount has been reduced from Rs.4,240.00 to Rs. 
3,897.00 which shaws that the applicant has been reverted to his original post ie, fron 
double adhoc to single adhoc after his superannuation on completion of 12 years of 
continuous service in the promotion post, i.e. ,double adhoc. The accounts shown in the 
said communication are as follows: - 

Contd ... 7 
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"..so far payment of other F.S. dues is 

concerned, it may be stated that following payments were made which involves some 

over payment also. 

To be drawn 	Already drawn Now to Over payment 
be drawn involved 

1. Pension 4240.00 	 - 3897.00 

2,Family Pension 2550.00 	 - 2385.00 

3 Commuted Value 
of pension 1,99,654.00 1,83,408.00 16,246.00 

4.DCRG 208973.00 	 - 1,95,451.00 

5.Leave salary - 	 1,26,650.00 1,18,455.00 8195.00 

Copy of the impugned official communication 

dated 17.12.2002 issued by Respondent No. 3 

& Gradation list issued by Respondent No. 2 

dt.13.05.02 are annexed herewith and marked 

as Annexure—L & 1A1) 
4.9. 	 That, since the issue of the impugned office Memo dated 17.12.02, the 

Respondents have been paying the pension of the applicant on the basis of the last pay 

drawn in the single ad-hoc post i.e., original post of the applicant. So, the Respondents 

reverted the applicant -in his original post after superannuation when he was no longer 

their employee and also his pension has been paid against his original post till date by 

making deduction. So, the Railway Board circular dated 23.8,85 has lost its force and 

effect against the applicant after his retirement from service. Hence, the thing, which 

cannot be done directly, cannot also be done indirectly. 

4.10. 	 That the Railway Boards letter dated 23.8.85.which contains some 

instructions to the administration are as follows: 

Conted.....8 

, 
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"As the Railway Administrations are aware, instructions have been issued 

from time to time discouraging promotions being ordered on ad-hoc basis in the 

exigencies of service. These instruction inter —alia enjoin the following: 

ad-hoc promotions should not be resorted to for vacancies of regular 

nature; 

to avoid ad-hoc promotions, selections should be held regularly once a 

year;: 	 11 

if it becomes inescapable to make ad-hoc promotions against regular 

vacancies, only senior suitable persons should be appointed with the 

personal approval of the C.P.O. who should determine the reasons for 

non-finalization of selection. He should also keep a record of such 

approval having been accorded and review the progress made in filling up 

such posts by selected persons; 

any default in holding select ions regularly should be viewed seriously and 

responsibility fixed ; and 

ad-hoc promotions should not be allowed for unduly long periods say 

beyond three to four months; 

Despite these instructions, instances have come to the notice of the 

Ministry where promotions on ad-hoc basis have been continued for long spells and in 

some cases even double ad-hoc promotions have been allowed, the justification for which 

was open to question. 

The Ministry had the occasion to review the matter in the light of the for 

going. They wish reiterate the extant instructions requiring that ad-hoc promotions should 

be avoided as far as possible and where they have to be made, they should not be allowed 

to continue for long period. They have further decided that Railway administrations 

should not as a rule make double ad-hoc promotions. Accordingly, while the Railway 

Administrations will take all possible steps to discourage double ad-hoc promotions and 

order the same only when it is found unavoidable and in the manner as laid down in 

the instructions already obtaining, no second ad-hoc promotions shall be allowed" 

Contd . . .9 



The aforesaid instructions were given to the Railway administration, which were 

to be followed by them while giving ad-hoc promotions. But surprisingly enough, the Railway 

administration were sleeping over such instruction continuously for 12 years in case of the 

applicant. Therefore Respondents authorities promoted the applicant as Liaison Inspector on 

double ad-hoc basis w.e.f. 09.10.90. Therefore they did not hold any selection after 3/4 months of 

such promotion which is in violation of clause (V) of the said letter dated.23.08.85 and so that 

applicant was allowed to continue in his promotion post till his superannuation on 30.06.2002. 

Moreover as per the (P.P.O. (Pension Payment Order) his pension was fixed on the basis of the 

last pay drawn, i.e. Rs.8500/- and the pension was also passed on Bank calculating as per last 

basic pay. The pension was fixed at Rs.4,240.00 which was subsequently reduced to Rs.3,897.00 

vide the impugned communication dated 17.12.2002 issued by the Respondent No.3. In other 

wards, the applicant has been reverted to his original post after his superannuation when he was 

no longer there employee and which is against established rules. Moreover, the Railway Board's 

Letter dated. 23.08.85 on the basis of which the impugned communication was issued by the 

Respondent No.3, had been issued 12 years prior to the applicant's superannuation. In fact, the 

said letter/ Railway Board's circular had been issued 5 years prior to his promotion. So, the lapse 

was on the part of the Respondent authorities. The applicant has nothing to do with the said 

instructions contained in the Railway Board's Letter dated.23.08.85 which were meant for the 

Administration / Respondents. Therefore, the applicant has been made to suffer due to the fault 

committed by the Respondents themselves who utilized the service of the applicant continuously 

for 12 years till the date of his retirements. After retirement such decision is totally arbitrary and 

bad in Law. In all the communications/replies of the Respondents, they have been persistently 

paying that the Railway Board's Letter dated 23.08.85 barred double ad-hoc and thereby 

misrepresenting the instruction contained in the said letter and trying to conceal there own 

shortcomings / faults. Moreover, for the whole span of 12 years of service in the promotion post, 

there was regular finance concurrence. But suddenly, after 12 years, the Respondent No.3 has 

raised objection, which is quite unreasonable, unfair and unjust. 

Contd .... 10 
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Thus, the impugned official communication dated.17.12.2002 is liable to 
be said aside or quashed. 

—GROUNDS- 

A. 	 That the applicant had been promoted to the post of Liaison Inspector on 

double ad-hoc basis w.e.f. 9.10.90by the Respondents themselves. Thereafter they did not 

follow the Instructions guidelines dated 23.8.85 laid down by the Railway Board vide its 

letter particularly, clause (v) of the said Railway Board's letter dated 23.8.85, i.e., ad-hoc 

promotions should not be allowed for unduly long periods say beyond three to four 

months, and allowed the applicant to continue in his promoted post for 12 years 

continuously till his superannuation on 30.6.2002. In the meantime, the applicant was 

also honoured with a 'cash Award 'of Rs 1,0001- for his performance by the Respondents 

No .4. But during such a long span of 12 years the Respondents never remembered that as 

per the said Railway Boards letter, after 3/4  months of the applicants promotion from 

single ad-hoc to double ad-hoc, the said post was supposed to be filled up by,duly 

selected persons and & the applicant was qualified for the above mentioned post in terms 

of gradation list as his name appeared at Sl.No.4 & there is a legitimate expectation on 

the part of the applicant after 12 yrs. continuous service in the above substantive post 

which is still in existence. Issueby Respondent No. 2 dated.13.05,02 

13 
	

That the Respondent authorities utilized the service of the applicant in his 

promotion post for 12 years without any interruption and he had also been paid his salary 

accordingly. So, after superannuation, the applicant should have been granted monthly 

pension on the basis of his last pay drawn as per the procedure of low. 

C. 	 That as per the Official Communication dated 17.12.2002 issued by the 

Respondent No3; the applicant has been reverted to his original post of single ad-hoc 

after his retirement, which is not tenable in the eye of law as because no person can be 

reverted after superannuation. Moreover, the Respondent authorities had been receiving 

financeconcurrence during such a span of 12 years since 1990.But suddenly; the Finance 

Department raised such objection at the end of his Iawfi.il service. 

c 	 Contd .... 11 
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D. 	That the Railway Board's letter consists of the following instructions;. 

" 

ad-hoc promotions should not be resorted to for vacancies of regular 

nature; 

to avoid ad-hoc promotions, selections should be held regularly once a 

year;: 

if it becomes inescapable to make ad-hoc promotions against regular 

vacancies, only senior suitable persons should be appointed with the 

personal approval of the C.P.O. who should determine the reasons for 

non-finalization of selection. He should also keep a record of such 

approval having been accorded and review the progress made in filling up 

such posts by selected persons; 

any default in holding select ions regularly should be viewed seriously and 

responsibility fixed ; and 

ad-hoc promotions should not be allowed for unduly long periods say 

beyond three to four months;...... 

So, the Respondents have totally failed to follow the said instructions themselves 

and for their own fault / lapses the applicant is made to suffer. Moreover, the said letter did not 

put any ban on double ad-hoc promotion but only laid down some guidelines in case of double 

ad-hoc promotions. But the Respondents have misinterpreted the contentions of the said letter and 

reverted the applicant from his promotion post after his retirement on the plea of "ban" which is 

completely false and misrepresented. In other wards, the Respondents have all along been acting 

upon their whims and fancy and having playing with the life of the applicant. Therefore the 

maxim "what cannot be done directly, cannot be done indirectly" is very much applicable. 

E. 

	

	 That such act on the part of the Respondents are illegal, malafide, colorable 	- 

exercise of power, unfair and unreasonable.Jhere is violation of natural justice and hence, did 

not take into account the various protections and privileges of the central Employees 

Contd...12 
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5. 	GROUNDS FOR RELIEF WITH LEGAL PROVISIONS. 

5,1. 	 For that malafide , discrimination and undue harassment being the 

foundation of the impugned Official Memo vide No. 202E.CON.PEN(SCD) dated 

17.12.2002 issued by the Respondent No.3 is not maintainable in the eye of law and 

hence, liable to be set aside or quashed. 

5.2. 	 For that, the said impugned Official Memo dated 17.12.2002 is not only 

illegal and arbitrary but also in gross violation of the principles of natural justice and 

administrative fairplay and fundamental rights and hence, liable to be set aside or 

quashed. 

5.3. 	 For that it is submitted that the impugned Office Memo dated 17.12.2002 

has been issued whimsically, arbitrarily and in gross violation of the promotions of 

Article 14 and 16 of the Constitution of India and hence, liable to be set aside or 

quashed 

DETAILS OF REMEDIES EXHAUSTED: 

The applicant declares that he has exhausted the Departmental remedies 

by filing number of representatioiis and there is no other alternative remedy available to 

him except by way of filing this application. 

MATTER NOT PRIVIOUSLY FILED OR PENDING IN ANY OTHER 

COURT 

The application further declares that he has not previously filed any writ 

petition or suit regarding the grievances in respect of which this application is made 

before any court or any other Bench of this Hon'ble Tribunal or any other authority nor 

any such application, writ petition or suit is pending before any of them. 

Contd ....13 
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8. 	RELIEF SOUGHT FOR: 

In view of the facts mentioned in paragraph 4 of above, the applicant prays 

for the following relief: - 

The instant application may please be admitted, records be called for and 

on perusal of the same and upon hearing the parties on the cause/ causes that may be 

shown, may be pleased to grant the following relief: ------ 

to set aside /quashed the impugned Office Memo 

vide No. 202ECON ,PEN, (SCD) dated 17.12.2002 

issued by Respondent No. 3. 

to 	refund 	the 	cash 	amount 	of Rs. 

16,246.00(Commuted value of pension ) and Rs. 

8,195.00(leave salary) by the Respondent No .3 as 

will as the deduction made from the monthly 

pension till date. 

Payment of pension w.e.f. July 2002 till date on the 

basis of the last pay drawn, ie,Rs .8500!-on the basis 

of the P.P.O.dated 30.6.2002 along with arrear 

pension. 

Cost of this application. 

Any other relief to which the applicant is entitled to 

and as the Hon'ble Tribunal may deem fit and 

proper under the facts and circumstances of the 

case. 

9. 	 INTERIM ORDER PRAYED FOR: 

Pending disposed of this application, the applicant prays that the operation of the 

impugned Office Memo dated 17.12,2002 issued by the Respondent No.3 may be 

suspended !stayed for the ends ofjustice. 

Contd .... 14 
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10. 	PARTICULARS OF THE I.P.O. 

(i)No. of the I.P.O. 	 3 

Date. 	/:f  
payable at GPO, Guwahati. 

	

11. 	LIST OF ENCLOSURE: 

As stated in the .Endix. 

VERIFICATION....... 



' S 

. VERIFICATION  .......... . 

I, Shi Sukumar chandra Dey, Sn of Late Krisnendra Nath Dey aged about 65 

years, Ex—Liasion Inspector , resident of Rly. Qrs. No. DS/74113, Rest camp pandu , Guwahati 

—12, in the district of Kamrup , Assam , do hereby solemnly verify that the statements made in 

paragraphs I to 11 of the application are true to my knowledge 
, belief and information and I have 

not supposed any material facts.. 

Place :Guwahatj 

I 

Date:--   71 fq~~ 

(Sukumar ch. Dey) 

Applicant. 

AFFIDAVIT 

.1 



1 ' 

AFFIDAVIT 

I, Shri Sukumar chandra Dey, SIO. Late Krislmendra Nath 

Dey , aged about 65 years , RIO Rly. Qrs. No.DS1741 B, Rest camp pandu, 

Guwahati - 12. P.O. Pandu, P. S , Jalukbari in the district of Kamrup , Assarn, 

do hereby solemnly.affirm and declares as follows :-. 

That I am the applicant in the instant writ petition and as such I am well 

acquainted with the facts and circumstances of the case. 

That the statements made in this affidavitand the statements made in 

paragraphs 	-- 	 are true to my knowledge and those made in 

paragraphs 	!) 	2 7  :13, 

are being the matter of records are true to my 

infonnation as derived there from and rest are submission as and prayers 

before this Hon'ble Court which I also believe to be true. 

J 	at Guwahati. 
	And I sign this affidavit on 	10 74the day of 

Identified by me: 

M. &Li 	£1h0o5. 	 Deponent. 

Advocate. 
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" 'Offkc of the F. A & Chief Accunj Occr 	 i afirt i icrrisi 
• - 	 Maiig.aon,Giwhatjj 	 ir.I - 11 

7411 kq Rftf P104a Rcgistcre with A/D 

O AJ- 	(') 	 Da: 

I 
.....: 

R#im/sir, 	t- ' 	(-1 	ci. 

.................................................... ................................................................... 

....................................................... f 4 	N 	T1T 	1T (1fl 	.......................................................... 	ri 

............................ 

.. 

............................... 

. 	i 	........................................................... 	 . 
RM;M  

I am forwardiAg hacith pension payment oiic.r No. 	 ¶}• 	g 	(boih disbirsryç 	/ Jf 
portion and pensioner's portion) in favour of Shri/Sr,/ 	 1./'cl 	 / 

two copies o(pbowgtaphs, spccuncn signature of the paiioner (form 10). 1dcnldwAa ion mark (form Ii) advance sanction mcmoranduin 

of Family Pension ..and Nomination for payment of Arrears of pens n on the death of pe oncr for crcdI of pcllsion 01 

j /f'(JRhcrR 	 TotaiRs 	 I(((C 
•. 	...• 	........ 	 s 	,iiiii iiiper 

his/bet S.BJCurrcnt ace unt through you pa 	branch a 	.... . . 	' No.P.......... 	.<tiQauit of 

'V.  

commuted shall be $duced f:om his originai pension and the total amount of pnsioii with rclic( payable j.jrr c Iui.ui;ition i s  

(u 	ECU. 	.. 	 .!x2.fL((t't 	 >tL 	th 	 ynicnt 
P.dicasincrcascfugomtlmetotj 	tr imiuiblconorigiaal 	onofRi 	 R.:j ..... 

................... LDQ .... 

• 	 'k' 1Itci ) (('I 4 z  fur i t I co( /_ 	 ritl  

(1L 

Details of farruly Pension ip casc of 4caih pcn.rioncr : . 
-4/2ut Name SJiSnni.: 14 13 	 • 	 / 

Relationship. 	 7. 	LC ' 	 • 	 Yours faithfully 
Rate of 1aniiy Peu.sion 	

.. 	' 	o 

	

- 	
: )'rcJ 	-2- 	7 

Details arc embodied in the PRO itself 
pvei 	Kindly acknowge reccipt. 	 For Dcsignacd FA & CAO/Pcn 

t QhZ'I Enci ...... (..i 4rO... sheets & 2 photographs. 	• 	 N. F. Railway. Nlaligaon 
CopvIorinformation to: 

1. 	VftR &4T, 	.s/mfvw4 CPOIBudgctJN. F. RI>! MaIigon 	 1 31/ 1 51t 

/e/  

3 	4/4411 ShnJS ' 	 . 	 ( 	 a (..,,L 

' 
tT 	 t rri 	i 	 '1 	mrt rri it 3cF&ii ti 1HCJSIIC rqicicd io (ppc;ir before piyii'  

	

• 	
branch of the Bank on receipt of advance from lime Branch Mamm4cr. 

4 	 2(m) 	 PTTOt 
•  Wj1it T 1 1I Branch nianagcr ...J.1('C 9aLj 1o/mIiomm lfcjssupicsicdioathtse 

pensioner in tcrnms of para 11.2 (m) of the SCilcilic ;mmmd rcdit pension Ili his/licr S 13 /Cmirmcmii Actciimnt fic IN icqticNtcdA..so to 
handovcr the PPO of pciisioncrs ponmon in pcmismnhicr. 

 S . 	f 	(tmT 	.......................................................... .. 	 • 	/ 	? 
"' FA & CÁO! 	 Rh 	

/ 
F r F A. 	 C/ir.fAc.c untc (lfJlccr/PLH 

ZTf5Tfl 	N. F. RaiI 	m) , . Maligaiimm 

Ii'..- 	 i.1I 	 • 
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bthea8t 
Pr ont.i o 
P411way Cf ficc of the 

(cric4 anaçcx(Cor) 
- 	Mi11gion: Qiwahat.i-1 1 

	

moo 	 3/// t• )0( t'OCGQ) 	 0148.2002 

:1'& CWz/allgaon 

	

I 	Rai1wy 

SUbs 	 ave encja1ncnt bill ohri SukL3X 
Dey 	d.I/QDr/M1igao A.  

I 	Ref* Your jtter No,PNO/JGC/1ISC/idhoc' 
dtcL08O7.2002 

abi $ikumar Dy h 1xer ptCcncte4 on dcib1 a'hoo 
hecl been working d*i dottble ahoc 8inoa 1990 All the 

àttlt .bnefIt have to,be drawn on thq bai4 of pay (ran 
th 	oyee Acr&thgY all 	uea lave een pas ezpt 

the paymt of leave salagy. Thouc2h Iy.,Nehaip banned douea 
pot 	inlon!g b th(3 fact remains that the &tbe. 

jpzootion of ShZi 	 Tp atay of Shri 

	

fox the month of July/002 has 4so bn 	the bab! 
po4tion on dothta bo pcmi4on 11nc 

e:t4 	.iit& 	e 	py oL: tht 	loyeo at the 
Upis og XeireX3d1 0  as 8uth the bill drcwn fox LeaVe ecishmezt 

	

• 	L_. I;i 

I '  

	

if H 1h view of thó abthe fact 0  you aro on 	cain rcqust 
the p1bove leave encaslincnt ,  bill' cLrawn In avow of 

4ri $kwr D', Meanwhile, all other. doubie c%.hoc pti 
p411 be ptxt up for reviey to a cripEtt uthority 0  

	

The bill 	di wai x etut4'uer ycr a2ovo zef€re 
l,ttor i Zo''oulxnitted for pncrrt p3ce0 

II 	
. 

The IL4 11 
(eave 	cahmE-nt) 	.•,. 	 I 	fl -. I 	 . 	0 

3S7 - 

	

0 	. 
I 	 x Geral nager/C 

tv 

00  

:1 

	

Ill 	
lr 	3IIt 	I 

L 
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r H 	,NOnhiIIAsT FRONTUR RAILWAY  
'I 	 '•' 

i ((ONSlII( iI O 

'i 
'FL 

! ' 
ro. 1' i  Ecase /SCD/,COn 

IA&CAO/?ensiou, 
J.FdaiIway, 

	

aIiaqn 	
I 1 	f'  Sub : Release of paym/ ent of pension in favour of 

Sikumar Ch. Dey, ex.L1/Con. 

' The dispute rn respect of leave salary of Shri Sukumar Ch. E?rv, 
xLcn as been settcd and regularis(l by the order of competen 
u1t4rity and the paymnt of leave sa(ar1' has beefl made taking at 

4cco6 the last basic pay of Rs.8500/- in s"ale of ls65O0' 10500/-. 
L 	 I 1 11 t 1S t,herefore rc<uestcd to release I he payment of pension in 

vot of Shri Sukunar (h. ])ev, if still lvim pending at your end. 

	

I 	1 

Sanjiv Roy) 
Chief Engineer/Con/2 

H 	, 	 for GM/Con/Mali.gaon 

	

• 0 	 ' 

Office of the 
C eiitr;1 M aer;Cun 

\;uu, (;L!I9t 781, ui 

i)fled 14.8.2002 



To 
The Chairman, 
R2ilway Board, 
New D1h -110 001 

(For kind attention : Shrf 1.LM.S.Rana) 

Sub: Non-payment oiPeision due from Juyt2002 onwards 
In favour of rv husband Shri Sukumar Ch. DVYe ELLIaslon 
Jnspe'tur/COc under GMJCON/N.F.R1y/Maligaon 
(uwalati-fl. 

Rspectcd Sir, 

With pro!und repcct I am submitting the representation on compelling 

circünistances being failed to,draw Pension by my husband due from July2002 and 

seek your kind intervention for redressal action please. 

Ihát Sir, my husb'nd Shri Sukuniar l)' was promoted to the post of Liasion 

1nc1or/C0N in s.alc Rs.2000-3200 (Ri') on double ad-hoc basis w..l1 0910.199() 

as a Sp'uai ( ass' in t' mis of (MI( ON, N 1 Railways 011icc Order No 214/90 

uni cndornicn1 No L/283/(_ON/NG/Pt XV dakd 09 10 1990 topy nclosed loi 

9' re(;rnce) and nuperannuatcd from service on 30.6.2002 on pay  of Rs18500/- in 

ol R 1 650ç)-105.)0/ - . 

Ibt Sir, my husband Shri Sukumar l)ey, Ex,Liasion Jnspector/CON reilreil 

fron-i R11WdY service on 30 6 2002 duc to superannuation rndenng prolonged 40 

ycars loyal  and sincere scrvicc with utmost sailsiaLtion of administration But hue I 

beg to bring your notice with deep regret that my husband has not yet bcn paid the 

e4on dui horn July'2002 ou may icahic that rnoiUjjy_Pnsiop ijj q1y 

of income to a Pensioncr in his post rtumLnt stagc to maintain the expenses of 

Uvlihood though it becrnes the half income as compared to serving person. 

That Sir, my husbands Leave Salary and 40% Commutation of Pension have 

heen paid tased on last pay drawn of Rs.8500/- and Pension was also passed on Bank 

caictlating as per last basic pay of Rs.8500/- (copies of PPO/letters are attached as 

docu4nentarv evidence for perusal). But it is learnt ftorn Banker that 

FACAO/CON/Maligaon, N.F.Railway subsequently advised to stop payment of 

Pension of my husband on the plea oF dispute which is contrary to rule in vogue. in 

this context it is very surprising to indicate that my husband has not received any 

ion. communication from Railway Authority regarding non-payment of Pens 



p .  
3 	2 	

AIA V\JM 4T e-7  
Iliat Sir, it is reiterated that in awarding double ad-hoc promotion to my 

husband long about 12 (twelve) years back was purely the affair of administration 

where individual staff has got no role to play. Mv husband always extended service 

to the administration with dccp dedication even ignoring the proper attention to 

family members. For his loyalty and devotion to duty this sari of situation he has to 

face at post re(irement stagc which I led a great reward hr a dedicated worker. 

'l'hat Sir, here in I inc I like to cite the example of under mcnhoncd sI;il 1 who 

retired From same organisatlon under (iM/('( )N at Maligaon avaihng double ad-hoc 

promotionat benefit and their pension were fixed and paid as per last pay on double 

ad-hoc promotion. 

I ) Shri Pnush K.anti Dutta Roy, Senior Clerk (Douiblc ad-hoc) - 
Superannuated from service on 31.01.1997. 

2) Shri Sanjit Kurnar Dey, Sr. Clerk (Double ad-hoc) - 
Superannuated from service on 31.01.1998. 

lhat Sir, it is heartening 10 mention that my husband mci with major accident 

on 21,12.2001 at Maiigaon while on duty and there was meager chance of his survival 

but with the gracc of almighty he has some how nanoly scrvibcd damaging his kit 

arm. Necessary Certificate issued by Registrar, (Juwaliati Medical College is 

enclosed. 

That Sir, due to non-payment of Pension my husband has been passing his 

days in a state of deep mental tension. Moreover, he is a patient of hypertension for 

the last fw months' occurrences his mental tensionhas developed cardiac trouble 

being such sort of step-motherly treatment and indiilèrcnl attitude of Railway 

administration. Here I seek to point out why an innocent sincere employee has to 

suffer at post retirement stage for Pension having no fault of him and if any lapse is 

there which rests with the administration. For such harassment and mental torture my 

husband has been passing liii days in deep frustration, most oF the nights he spends in 

sleepless pillow and if an_y isppcning occurs, Railway administration shall be 

(Contd .... 3/- P) 
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- 33 	Anie—r(çj) 
Under the circumstances en'isagcd above, 1 would, request your benign 

honour to kindly intervene into the matter and arrange to make payment of Pension in 

favourot'my husband w.e.f. Ju1y2002 based on the last basic iay of Rs.8500/ drawn 

in the same light as was done in case of abOve two staff Shri Dutta Roy and Shñ 

SO that equity of jUStiCc is not denied in case of my husband. it is also 

obiigatory on the part of 4ajlway To grant Pension on last pay drawn as Per 

Esalishmcnt Manual; I bclievc and hopc, prayer of a housc-wife stilI not go in 

vain) 
•1 

I finally beg to be excused for killing your valuable time. 

With regards, 

lincib : 4 (tour). 

Datcd, Maligaon 	 Yours faithfully, 

on07.l0.2002. 	 AAA, 
 

/ 
(Mrs.Anima L)cy) 

wife ofShriSukufllarDCY, 
Ex-Liasion inspector/CON, 

under General Managcr/CoflIN.F.IUY,Maligaor't, 
Railway Qrs. No. I 43/B, 

East Maligaon,GUWahati4l (Assani). 

Copy for ixlbrmation and necessary action to :- 

Memberr Staft. Railwy Board, New De[hi-ll000l. 
j Financial Commissioner, Railway Board., New Delhi-I 10001. 

1 Sccretazy, Railway Beard, New Delhi-i 10001. 

I j4) 	General Manager/CON, N.E Raiiway, Maligaon. 
51 	FA&CAO/CON.F41Y, Maligaon. 

ñco :4 (fOur). 

(Mrs.AnirnaDCy) 
• • 	I 	 wile of Sflfl sukumar iy, 

Ex-Liasion inspector/CON, 
under General Miinagcr/ConN.F.RlY,Maliga0 

Railway Qrs. No.143/B, 
East Maligaon,Guwahati4 1(Assam). 

• 	1 
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NORTUH-TEA 	RAILWAY 

0 ice of the 

	

- 
I 	 General M4nager/COfl 

	

$ 	 Mahgaon,Guwahati-11 
Vl u.. L 
dj.fj 

V 

rj 	' Nu. 2O2L/C0N/Pcn(SKD) 	 D4ed.08 10 2002. 
-.5. 	 5- j. 

- -t. 	 .• 

S__SI 	
-5.------ 

/ Slui $ukumar Chi. Dcy 
,..ELLI1C0nJMLG 

	

J. 1 	Ri) Q. Nc-143/13,T)po-19 
EatMaiigaon,Gtwaliatk-ll. 

	

I 	Sub-  Non p4ymcnt of Pcnxion due from July2002 onwanbi 

Ref-Your icuer No. nil dL25.09.2002. 

I 	 With reference to your IcUer No. nil dL25.09.2002 it i for your 
ivformaton please that Railwiy loar have banned all double ad'-hoc pmmotkm vide 
RflM/216A(ui) and Railway Doarda letter No E(NG)1-85/PMJ5-ffl dated 234-85 A 

your fixation of pay tould not be finalised under Vth Pay Commusion. Since the 
pay fixation could not be fina1isod, peision calculation was held up. PA & 
CAOICONJMLC h's also pi4 an objcthon agamst payment of Pcnaon a per the pay, 

rnuor and his wked to review thedouble dho pwmotion 
S 	 S  

	

I 	Now, your pay is being fixed by eonidcring only one ad-hoc promotion 
mtcad of double ad-hoc promotion and penSIon will be calculated accordingly and the 
same will be sent to FA & CAO/PcnsiontMaligaon for early payment 

S.. 	

- 

S 	

. 	 - 

APO/CoWMLG 
For Gencral Manager/Con. 

S 	 S 	

S 	 N.F.Railway,Maligaon. 

	

H 	I 

ct 

	

,.; 	 cr>' 

-J' 

	

I 	 . 

I 	 p 



• 	
.,. 

1 	 C!, 

4.,. 

( • 	I! I; 	•\ 	h,..:.: 

• 	 ' 

-39 - 
.• 

r!Con, 
Dn. 	I .  

..! 	 '. 
Sub': Non-payment of  Pension due from Juy'2002 onwards. 

eF Your k'Uer No.2002E/CONIPdII(SND)dated 08.1.0.2007  

Respected Sir. 

With relerence tO your letter quoted above! would like to state as under br your 
redressal tion please. 

that Sir, I had promoted to Liasion Inspector on double ad-hoc w.e.f. 0.10.1990 
of GMJCON 's Oflie Order No.214/90 under endorsement No.E/283ICONING/ 

Pt.XV d.atàcl 09.10.1990 and I finally retired from service on 30.6.2002. Reference of 
Board's lctthr dated 23.8. 1985 as indicated at post retirement stage i.e. afier a 1ape of 12 
(Twelve) years regular service is really a matter of astonishment and contrary to rule. - 

Morovet in Board's letter (fated 23.8.85 tfough stipulation, made for 
discpiràgin ad-hoc promotion which is the affair of adminisation butt. there is no 
nifli9ning regardin payment of pension consideiing fixation on single adhoc/doulle 
ad-hc.. In fliis regard it is intimated that I am not agreeable to accept payment of pension 
as per revised fixation as proposed vide your 1eftei under reference. 

It is therefore, requested to make necessary . pa ment of pension in my favour 
w.e 1L iuly2002 onwards as per P..P.O. No.P( )/l'N/0106021928(S) dated 30.6.2002 
imt+ediately. . . . . 

Thanking you, 

I.)ateçl Maligaon,. 
Jon 05.11.2002. 

ell 

Yours faithfully 

(Sukumar Dc 
Ex-LJJCON 

Rly. Qrs. No. 14.3/B 
East Maligaon, Guwahati - 1 



ITo 
]he General Manager/Construction, 
N.FRaHway, Maligaon'. 

Through Proper Channel, 

Sub: Non-payment of Pension due from July2002 onwards-
.ir,terest payment there to. 

• Ref: 1. Your 'etter No. 2002EJCon/Pen (SKD) dt. 08.10.202. 
iL 	1 2. My representation dated 05.11.2002. 

Sir, 
Kindly refer to my representation dated 05.11.2002 in reply to your 

letter under which I submitted my reservation for making payment of 

pension w.e.f.July'2002 onwards as per calculation made vide P.P.O. Nb. 

PNO/PN/0106021928(S) dated 30.6.2002. But regret to being your notice 

that although about 6(six) months lime is elapsed I have not received any 

communication from your end as such I am still in darkness about my 

legitimate, pension in post retirement stage. 

Due to such inordinate delay in making payment to me I have glot 

• no ether alternative but to claim "Interest" w.e.f. July2002, 

Therefore, I wou1, request you to personally look in to the matter 

and make payment of r pension w.e.f. July2002 with "interest" for entire. 

period as I have been suffering from both mentally and financially. 

1 

A line in reply is requested please. 

Dated, Maligaon. 	 Yours faithfully 
On16.12.2002. 

I 
- 	

I. 	 • 	
. 	 ( Sukumar 	y) 

East Maligaon GUWahati —11 

,'\ 
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AW  

	

No 231185 	
219 	: 

	

. 	 . 	
0 • 	 • 	 . 	

: 	• 

	

und ddd1EIoJ)j dL 11 C 	r1cc JiltS \jfl be cubject to the cond- tLon That 	o emil ccifill t ol 	, 	s for cnashmcnt 	hic 	vi11 nc1ude the onal  Ii1d y, W i ll 	to remain t 	ainc, with 	Tiiher condi- 
. 	 A 	h• 	S 	 •: .' 	., . 	. 	 . 	 . 	 . 	. 	 .," 	 , 	

t•L . 
for LiLIndIC on National Holidays, National Ho1iday Allowance , 	

over and aboye,tbe CSl1;CO1flpCasatjon •:  have the sanction of tlic 	and Issue sith the of t1i Fiunce D '.corate cjf the Mrnity of Railways a n d take 0;411, <, ;; 	
: J'7 	-_ 	

R B L No 230185 	 t l 
	 \ 

., Cadre Review nndRstructurn o Groups C' d 'Dsff 	• . 
L 	

11 	
4 	 — 	

1 	r 
Jc 	it : 	 , " 	' 	No ci1Jjoj UPG/19, dated S 8-19o5 	c 

	

•. 	. 	. 	.. 	. 	. 	. ,.. 	. . 	 • 	 .. 	 . 	

• rj ' 	" 	.. . 
In COntinuation of this office letter of en

n 

 number datea 25 6-1985 on (he 	 ) I 	4 k bovc SubjLct, thc Ministry of Rlays hvc, 	it ftc approa 1  cfth Presi- 	' detdecdcd that 3O 	of posts of Guard tY grade Rs 425 600 sanctIoned 
for suurban BMU Tri s should b upgraued as Guard 	speLal scalc r:' RS 425 (40 

 
I 	2 Otbr cOndttons 'aid ow i this oflce letter of even number datcd 	t 	j 

'4 	c_ 	
fi 	•e- -Q 	2S6 1s on di atoyc ubje"t T/Ij cqu4lly .pply oth s order.  

	

I 	
k' ?S 

	

	, 	\ 	? 1 	
_•__- D.E.No 231J85 	, r 	 l 	

p 	 •• Subjcct P 

	

1 romotion ou d hoe' bl Of no gazctLd riliay t&ft-1j. 	 : 'iw 	t 	racLluas rgirdio 	 ' 
j1q

\ t 	, 	J 	
£(NG)z 35 PM5 3 dated 13 5 1985 	 , 	 W) 

	

r;j I 	,' 	• 	 1 	 t 	, 

	

thRai1way Ad -ij '1I_trtins are /arc, ust utions have bcn Issued 	4 

	

tfronipjo to time discourg u POfloto(., being ordcrcd cii ad hoc basis in 	 4--' of service Thcsc instruct'oIs 1nte a!12 enjo Ue folio ving 	 ' 
hoe Prowotions sbou'd not be rrsortc4to fot vacancies ofrcgular - 	çnUur-, 	k 	 r 	 - ? 	, I  (ii) to avoid Id hOC fO noto 	'CLLions sh 	d be I eld rculrJ1   a ye 	 cc iL 	a r,  ( 	

t 	 I (it) iC it iepablo t 	ak 	ho1 	 &gainst regular 	, senior suitable pe ., ous sbçuld he appoiutcd with the  I
; 	 approva' of ftc C p o wo hould ic(er,n j Uie rcasons  üfldtlsation of sefrctjon He should &sc I cep p record of , ' •h 

appoval bdv1Iig bcu accorded and rcv1e the progress made in L  up such nosts by clectcd 
(iv) any dtfauli i boldi 	sLIect oils rcguiarly bhould b c V1Led scrousjy 

 and icsponsibility 1icd and 
WMI 

I (v)ad hoc prootioas should not be aiJocd for uuQujj lonz P0r10u3 
'say bc)unJ three to lodr ruoal h. ,  

t 	2 Dcspiu tlC&C irstiu tioi 	iii 19CCS fl \ C COLL to thc nOtice of the  'Is 	Minsiry 	crc pruInOIoiI oo i I o b s; Iia 	Lcc continued for long spells 	 ' \ 	 and in some cascs cvn douk d oc prornot  Usti 	 cs hac bn 	1ocd 1  the 	 ' ü eat,o n fo whib 

	

was 	to (JtICStiOn  
I 

	

Thc Ministry 	had ti Oca'on to rvjew th' matter in the light 
Vr   of the forcgoiri 	flicy ih tO rLjLLraIL th extant 1nstr[zons requiring that 

	

ad hoc promotions si'OUd QC aud 	s 111 as poibIe and where they hac to niade, they sboulJ n ot bc altod t3 coutInue for  loas period They hayo 

'Z' 	 J 	 ' -A 

	

...'. .-.. 	
.';.. 



. 	

••: • .. ..,• 	 .—( 	

::; 	 . 
20 	 I Clfilli  

furihLr 	' 	, 	 s!1d 	lulL l) 	doubie  r 	 ad hoc 	r 	f 	c dn t 	v ' 	tc k uI\a 	\J 	s(rlt)t) 	\J Ii 
all L)OSSblL ( (0 U 'ou d 'oc foictoj iu order n in cuwy when it is fouud unajdabIc aa in ic jç a s laid doj in (IlL iijst c tons i1rady obtaining, no SLcond ad prowotious hall be aJlo_d 

V. 

	

.,.. 	' 	. 	••-'. 	. 	.. 	':•.' i•'. .... 	 • 	,•• 

J 	 R B E o 232j85 

	

Subject Au(Lory competent to call for propcty staemcts froxu 	iiUtc , $ t e 	 R. ay sen ants ' 	e 

	

i' 	No L(D and A) 85GS1 9, date? S S f9j 1 	cr 	 I 	
I 4 	

; 	I he G L flfliCu 	C) 	 ers 7 confcrrcd by ,  Ruc 2 1 of the Rtlsa S_rvicc (Conduct) ul 	1956, hrcby drcc that the powers C\Lfclsa 	I ¶ 	bL b it uiiJr sub ruic (4) of Ruic 10 o the said Rules si1l be c\cLd also 	" L' 	by th Gnr i Managers of the ZonakRzIwas )  Producio Units and DG j1  I 	
(RDSO) in 	r tue azctted othccr up to and including Jt\ G1adc k el 

- 	

14 
 i: No 233/185 

 .lUJLc 	tlj ) Ju(uet 	Iupa1.14(c goucis aK 	'&fe ci 	oir D 0 Lttcr r'o EJRE/Cor/17/J/83 datd 27 3 19S 	S  
iO E(Nc)1I8/RCJ/j2 aad 9 8 1 085 

	

4 	
NlIfllSLLj oi' Rii1ay bayS codercd ou proposal rcardilc rr 1 Mduag.rs of Courcucuon Orgap saL1onsiprojects being  on conipassionat grounds Afer careful cuusicJrat ou ticy i thu ppontments on cocipa:sIoaategrou[lds can be madL by tc TJ 

	

: 	Railway Cktriflcauon adtnnisratjoain theiri'organsation subect 
to the rcJ tc5!te 	following conditoi's 	, 	 S 

,ould bc De 1 MJs 8 i0-'C , AzlY in ue case of death of t 	"c ctplo )L 0 1  tilL CeutLa[ Crg 	oa Ral1Tay Ekctification 
, (u) fh dcccjsed should 	c bcn a rguiar cpl3 ce ila rt_d ILU ii be 1r 	

Zou 1 ha ly or a producilLij unit 

Ti (u ) I 	, L 	rall 	y Ls %gred in ri i 	4 	rojdio hm 	c 
in the televant &grY 

The appoiutment should b 	rnadconty ii'the irutia! rccru Imerit grtdc 	 i F •..(v) 'Ihcappointu-icnt. 5houd be perrnjssjb 'gin tcans of Sencral insrc-ons -(, C)VCr13jLl .  Co DP5ionatc appoj Z1 1MCDt5 Jssucd by the Mnitry 

	

C. M's 	rova 1  vii! e otaincd in CCry case of scb appolmeit £ 	
Co )1 Uf 1 i er 'o E'RE/c11/J7/jI83 daled 27.3.. 7 3 1985 from SI1ri P D c 	iogior, 	 isef 	Rs1 ay Elecirificagion 4!Ia/jabad a4arsed so Add! Dir10 , Est (M, Railisa,jj &_rd, New, Del/is 4 

— 
Si 	t A" 	we 4t o J 5 C00 	lonite ground 
AOM/b iii ecrise of tb 	of :'Generallr Macager, niade certain e. 8i)Otfl(i,i i 	n 	ipJs1on1Lg&ouj purely consider ng the straitcnd ctrcuin 

	

stances undct 'hih ti1 fAmily of tue 
thL 	 dccesedRau1y t 	 ay servant 'ias pin i rough 	'L \\ui 	papes w 	sentto the parent Zol Rail vay of the uccct'a 1 	 R4il\\a sv 4C br rovis,of paper lica to  th6 appointee on co.apa 

	

S 	
) 

.L 

ic 

S 	5 

'Sf 

:5... 

'S 



r' I.. 

H 
HFAST FROYT 

M~., 	A L 
4% N 

RU. PAILTIA1, V, 	C)ffice ii the 

IM  

4t1AV. M J General NLriii Un 
Ma1iiaon. 

o . 

.\ItinsDL\ 
 

\ViI 	SIuj -i S11kLtfldl '_ 	tijij l)t\. 
J. L] C.\l1.; urkr 	! 	NiR1LG 

. 

 

RalkN a' 	No.i 4 3 H. F.tsi uligaon.(Ju\\ i1i-  I I. 

I 	. 	,•• , 	ub- <t- 	IrLent of Pension du fiuiii Ju1 2OO2 onwards in I In faVour of rnv I1ftbandhn ukumar Chandia De' 
I ' :r 	• 	 Ex. LI'C•IiG under G\j!C.flG 

I 	Ref- Yotir 	pal Yu. Nil d[.07. I 0.2002. 
Weal,  N'adajn 	. 	 . 

. . 	 • 	Your appe ,11 di.071O.2002 in regards to non-pa - •ment of Pension clte horn Jdy'2002 onwards in favour cilyuur husband Shri Sukurnar Chandra Dey, Ex. 	LLC \ftXI uider 	lC/l1 .G has been exanined 1w this office and the facts in detail for nonpav,neffl ol 
!]SJOil in due time is .:ipperded 

Thc pension and other final settlement dues to be paid to Slui Suuimu' 
(.'haiidi Dcv was prepared lef ore his i'etirenie.nt and the same was submitted to IA & 
(AOf\1ialigaon fbi pvmern oo die date of retirement. While passing the pcnciôn v the h ancc it wa dci cie1 lha 	11 \aI ion of .  pay of Shri S.C. Dey in connection with 0 l'av 

	

ic 	tted pi ktolaU\ 	s suck the proposal for funi ettmo1 1fl\ 61 hit to pulup IOFA&C '\ C Maiigaon ,. but f-inam;e returned the ase sit 	that 1e  pay 1t ili6n can not b vL tkd slsicc, it had inoIed non reulan,ation of double adho n 
ui!tcinsf Railwavj3oard .s Letter No. E(Nu)1 -8).P) -ll1 dated 23.081985. As a result the III p'y' of Sini .C.Dev' is refl.d in scale f. 5500- 9000/ -  withdrawing the duh1e adhu; // t ) I9inoon of Lia:on 	 I  4l scl R. 500 I 0500."-  an[?t up to F.A&CAO.'C.MLG for final vetting. Alley 1ivafl:"aion 

	

)J 	the peiLsion to be paid to Slifi S.C.Dey is recalculated and at proah to 
neces:irv payment. FA&CAO\.1aliQan has passed the payiiiem! 01 pdnson, de PPC) No 01 061)21 92 X(S) dt. 13. 12. 2002. 

So fu pa i nent of other F. S. dues is concerned, it may be stated that Iutlowiiiu payment Wete made \At hichIn volves some oveipavment also. 
]' b drawn 	Already 	Now to beOverpayment 

drawn 	drawn ' 	 iauived. 1. 	 . 	.. 	 240.00 	. 	3g971) 
2Farkijy Pension 	t2. 550.00 	 2385.00 
3. C.nu'uutcd 'alue of pension 	1.99.654,00 	1,83,408.00 	16. .46.00 4.DCR6 	, 

. 	'2108.973.00 	. 	 1.95.451.00 
5. 	ea.e salai 	 1.26.650.00. 	.18.455,00 	195.00 

I 	 / 

For Genet al ' 	
2!02 

Died 11. lz.L(102. 
I .  

	

It 	-. 

HI . 	 _, 	. 	. 	 . 	. 	 . 	 . 	 . 	. 	 ...- 

1. 	 board e\ I kihi - This is in reference to their letter o.20u. i",. 
'i-i '.u.  5 ,  NTJz . SP.lA4on: TFDPG- 199 dt.fl!2. It 	)2. 

	

'.i 	. H 	I 	 - 	 - 

. kThFkkiItgaun 	I his o. ui clelenee in his letter No. 	82 : I L F -20i02 
DI'. 09.12.2002. 

/ 

\,)1Jk 1!jj '1~ 
Fur General \JaflaerCun 
N.F.Rajlwav. MaIuaon 

I 
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